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- the applicant has argued at length the

illness of the petitimer's wife amd her

| When the authorities tumed dovn the

| representation, he appealed to the Uirector

lwas accordingly posted to Rourkela on 2.12, 94

para 4(i) ,page 5, The learned Counsel for

treatment at Ispat General Hospital,Rourkela,

enerdl of posts who accepted his represernta-

tion and posted him tO Rourkela as Subp-

bivisional Inspector of posts (West). He
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(Central)y,  The applicant is aggriewved '
Iﬁ ‘against the order No,ST/R0O-3/94 dated 19,6,96 (/ L
i
!  passed by the Post Master General,Sambalpur
| .
Region Sambalpur, Representation made toO Iw.».
Respondent No,3 has been turned dasn asper
)
3 ' the avernents made in the application at”
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to the higher authority for ventilating hisgrievances can
not pbe denied., 1In view of the past histobyy of the case
whe re the Director General of posts ,Respondent No,l, has

accepted the claims of the applicant and posted him at

" . . . . . o
iof this Court to ventilate his grievances for secamd time

1

‘?’0 e Respondent No.l., Accordingly,  the applicant shall

ffurnish a representation to the Respondent No.l within
?a pericd of one week from taday whereupon withiin a periad

- , ) - ’
iof four weeks from the date of receipt of the said

representation, Respondent No.l shall dis ose of the same,

Till the representation is disposed of by Respondent No.l,
} |

T
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\
)

O.A., No.,514 of 139 is accordingly disposed of,

A cory of this order ne handed over to both

he counsels,
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in the order of transfer, yet, the right of representation

xourkela, the learned counsel for the ayplicant seeks leawe
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4;‘ne order of transfer at Annexure-4 ,datedl9.6,96 is hereby
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